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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH AT JODHPUR'

0.A_ Nos.531/2011, 530/2011, 529/2011, 532/2011, 533/2011, 534/201! with MA
142/2012, 535/2011, 536/2011, 537/201, 538/2011, 539/2011, 540/2011; 541/2011./
542/2011, 560/2011, 498/2011, 499/2011, $00/2011, 501/2011, 502/2011, 511/2011,
512/2011, 517/2011, 518/2011, 519/20114: 523/2011, 524/2011, 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 387/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: /,é( /5 August, 2012
CORAM o
.- HON’BLEDR, KBS RAJAN, JUDICIAL MEMBER
a HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO Ward-2(2), 6, New Fatehpura,
Udaipur.

Bhunveshwar Paneri S/o Onkarnath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the office of IlO (TDS), Udaipur,

4. Dinesh Jain $/0 Shri Shanti Lal Jain, aged about 30 years, R/o H.No0.208,
Paras Apartment, at present employed as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Jdaipur.
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OA No.530/201{1

v
1, Nagraj Meena S/o Kanji Meena, aged about 38 years, R/o village Khokhadra,
Kherwada, Udaipur, at present employecd as Casual Peon, in the office of ITO
Ward-1 {4) 6, New Fatehpura, Udaipur.
2. Narayan Lal Dangi S/o Shri Keshu Lal Dangi, aged about 22 years, R/o
) Khatikwada, Bedla, Udaipur, at present employed as Casual Peon, in the office of
A CIT, 16 Mumal Tower, Udaipur.

Narbada Shank'u Menariya S/o Sari Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at presznt employed as Casual Peon, AO (DDO),
Udaipur,

4. " Narendara Bhatnagar S/o Shri Ashok Bhatnagar, aged about 26 years, R/o 30,
Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual
PR Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.
Wi 1\‘ §§ Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, R/o
PN e SN }\\j\lo 256 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at present employed as
' sual Computer Operator in the office of CIT, 16 Mumal Tower, Udaipur..
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1.Vikram Arya S/o Shri Bhanwar Lal, aged about 26 years, R/o C/o Shankar Sadan,
in front of Central Jail, Rajnagar, Diéttict Rajsamand, at present employed as
Casual Chowkidar, in the office of Incoine Tax, Rajsamand.

2.Ramesh Kumawat S/o Shri Pramanand Kumawat, aged about 27 years, R/o E-239,

Nai Abadi, Kandroli, District Rajsamand, at present employed as - Casual Data

Entry Operator, in the office of Income. Tax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Harijan, aged about 26 years; R/o MukherJee
Choraha, Haruan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper, in the office of Income Tax, Rajsamand.

4.Iswar Lal Prajapat S/o Shri Bhagwan Lal Prajapat, aged about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Entry Operator, in the office of Income Tax, Rajsamand.

5.Amba Lal ‘Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/o 50 Indra

Collon) Village Vasol, District Rajsamand, at present employed ac Casual Peon
in the otlmc of Income Tax, Rajsamand: -

0A No.532/2011 ;.

l. Manish Rawat S/o Shri Dau Lal Ji, 4ged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur, at present employed as Casual:Computer
Operator, in the office of Guest House; CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri Nanp \/Ieena, aged about 30 years, R/o v1llage
Kampuria, Kuwaria, Sarada, Udaipur,.at present employzd as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o C/o
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed

- as Casual Computer Operator, m the: ofﬁce of Guest House, Addl. CIT Range

_Chittorgarh.

4. Praveen Sandhaya S/o Shri Sohan'Lal Sanadhaya, aged about 25 years,

R/0G107, Gandhi Nagar, Sector-5, Cluttmg,cuh at present employed as Casual

Computer Operator, in the office of Guiest House, DCIT, Circle, Chittorgarh.

Pushkar Choudhary S/o Nandram Choudhaly, aged about 34 years, R/o

Lakharighati, Near balyammyan Témple, Udaipur, at present eriployed as

Casual Computer Operator, in the office of Guest Housg,  ITO Ward-3,

Chittoi'garh. s :
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OA Ne. 53‘3/201 1 ’ ‘-*'." ' i

¥ 1. Vijay Singh Chouhan S/o Shri Hari. S ngh Chouhan, aged about 33 years, Rfo
31, Krisanpura, Gali No.2, Udaipur, at present employed as Casuz! Peon, in the

office of Jt CIT, 6, New Fatehpura, Udaipur.
2. Vinod Kumar Chouhan S/o shri Chotu Lal Chouhan, aged: abouﬁ 39 years,

R/0482, Hathi Pol, Chaman Pura, Gali'No.9, Udaipur, at present employed as -

Casual Peon, in the office of CCIT, 6, New F. atehpura Udaipur, -
Yogesh Meena S/o Shri Omprakash Meena, aged about 36 years, R/o Swarup

Pura Mavli, Udaipur, at present employed as Casual Peon, in the ofﬁce of Ito,

TRO, 13-B, Saheli.Marg, Udaipur. -7

4, Kishan qu Meghwal S/o Shri Roop,Lal Meghwal, aged about 26 years, R/o

621, Gali No.3, Machlla Magra, Hiran Magri, Sector f115 Udalpur ‘at present

employed as Casual Peon, ACIT, Ciréle-2, Udaipur.

Mukta.Sharma D/o Shri Nand Lal Sharma, aged about 31 years, R/o 103, AR

Somplex, Sector 14, Udaipur, at ‘present employed as Causal Computer

. Operator, in the office Sevottam CIT, 6; New Fatehpura, Udaipur.
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Naresh Menaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,
Badgoan, Udaipur, at present employed as Casual Computer Operator, in the
office of ITO Ward-2 (1), 6, New Fatehpura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, aged about 31 years, R/o Shreenath General
Store, Goverdhan Villas, Udalpur ai present employed as Casual Computer
Operator in the office of ITO Ward -1 (1), 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 .years, Rlo
29, Anand Vihar, Near Secondary School DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,
Udaipur, at present employed as Casual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, aged about 25 years, R/o Village Thor,
Th.Girwa, Udmpur at present employed as. Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udaipur.

OA No.535/2011

I.
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Teji Lal Meena S/o Shri Dungar Lal-ji, aged about 19 years, R/o Village
Karnpurja, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in
the office of Guest House, ITO ward-2, Chittorgarh.

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Bxahmpuri Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer
Operator; in the office of Guest House, ITO, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar Nath, aged about 30 years, R/o C.O.
Gumaniyawala Aap Karl Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office: oi Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dinesh Harijan S/o shri Gamera Ji H'xrmn aged about 40 years, R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Kishan Lal Dangi.S/o Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Udaipur.

OA No.536/2011

'
L

1.

Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-11, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur.
Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at present employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli Marg.
Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda,- Bhilwara, at present employed
as Casual Waterman/Peon, in the ‘office of Income Tax Officer (DDO),
-, 'Bhilwara Range, Bhilwara.
Bajrangi Yadav S/o shri Ram Doadua, aged about 29 years, R/o Near
Jagannath Mandir Kavakheda, Bhilwara, at present employed as Casual
‘Waterman/Peon, in the office of Income Tax Officer (DD), Bhilwara Range,
- Bhllwm Q.
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Mahendra singh Rathore S/o Shri, Raghuvir Singh Rathore, aged about 24
years, R/o House No.308, Ward No.7, Jawahar Nagar, Bhilwara, at present
employed as Casual Waterman/Peon, in the.office of Income Tax Officer
(DDO), Bhilwara Range, Bhilwara,

OA No.537/201 ¢
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Sohan Lal Dangi S/o Shri Nathu Lal Dangi, aged about 24 years, R/o 618,
Gali No.2, Kailash Colony, Machlla Magra, Hiran Magri, Sector-11, Udaipur,
at present employed as Casual Peon, 'in the office of CCIT, Udaipur.

Sonali Patwa D/o Sri Ashok Kumar Patwa, aged about 29 years, R/o 95,
Patwa Street, Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office.:iof ACIT Circle-1, 6, New Fatehpura,
Udaipur. s .

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 ‘years, R/o 54 Gandhi
Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper, in the
office of CIT, 16 Mumal Tower, Udaipur. :

Vardi Chand Dangi S/o Shri Jagannath Dangi, aged about 38 years, R/o
Dangiyon Ka Guda, Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur. K
Varsha, Mehta D/o Shri Statish Chandra Mehta, aged about 29 years, R/o
1338, Adarsh Nagar, Sec.-4, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-1 (4), 6, New Fatehpura,
Udaipur. .. h

OA No.538/201:%

1.
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Jai Singh Sarangdevot S/o shri Nirbhay Singh Sarangdevot, aged about 29
years, R/o Brahmpuri, Kanod, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-1(1),6, New Fatehpura,
Udaipur. o

Jaswaant Singh S/o Shri Arjun Singh;-eged about 32 years, R/o Kasala Chowk
Nathdwara, Rajsamand, at present employed as Casual Computer Opcrator in
the office of CCIT, 6, NewsFatehpura, Udaipur. o

Kanilesh Kumawat S/o shri Ashok Ji Kumawat, aged about 33 years, R/o 2
TA 41, Hiran Magri Sec.5, Udaipur, at present employed as Casual Peon in
the oftice of CIT, 16 Mumal Tower, Udaipur. -

Kanhiya Lal Dangi S/o shri Hakma i Dangi, aged about 35 years, R/o village
Bhawarasiya, PO Daroli Udaipur, at-present employed as Casual Peon in the
officé of CCIT, 6, New Fatehpura, Udaipur. - oo

Kishere Kumar Yadav S/o Shri Bheéru Lal Yadav, aged?about 41 years, R/o
719, Krishanpura, Near Ganesh Takri, Udaipur, at present employed as Casual
Driver in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No.539/2011

1.
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Kuldeep Singh S/o Shri Hari singh*Chauhan, aged about 35 years, R/o 31,
Krishanpura, Gali No.1, Udaipur at ‘present employed as Casual Peon, in the
office of TRO, Udaipur, Newfatehpuii, Udaipur.

Mahesh Chandra Kulambi S/o0 Ram Chandra Kulambi, aged about 20 years,

~

R/o 47, Meera Nagar, New Rampura Colony, Udaipur, at prese employed as

: N "2\ Casua! Computer Operator in the office of AO (DDO), Udaipur.

Aahesh Nagda S/o Shri Bhanwar Lal Nagda, aged about 30 years, R/o 174,
l[:akeri, Hompura, Ganesh Tractor Ka Pass, Udaipur, at present employed as
“asual Computer Operator in the office of ACIT, Circle-2, Udaipur.

’/ )
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Manish Sanadhya S/o shri Shivprakash Sanadhya, aged about 28 years, R/o
44, Kailash Marg Jabdlsh Chowk, Udaipur, at present employed as Casual
Computu Operator in the office of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur. :

Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A); 16, Mumal Tower, Udaipur.

OA No.540/2011
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Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest Ilouse Addl, CIT, R-2, 6 New Fatehpura,
Udaipur.

Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at presem employed as Casual Peon, in the office of
Guest House, JCIT.

Smt, Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,
Panchwatl nagar Palika Colony, -Chittorgarh, at present employed as Casual
Sweceper, in the office of Guest House, ITO, Chittorgarh. '
Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years, R/o 155,
Ngla Girwa, Udaipur, at present employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peon; in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur.

OA No.54172011

1.

Ambalal Gameti S/o shri Lalurdam Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the oftice of IT Guest House, H.M. Sector-11, Udaipur,

Deépak Dangi S/o Shri Nathu Lal Dangl R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Peon, in the oftice of Guest House, ITO Ward-
1(1), 6, New Fatehpura, Udaipur.

Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years, R/o Lakadwas,
Mota Dw1a Udaipur, at present employed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur,

Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Saray, Droli; Udaipur, at present employed as Casual
Computer Operator, in the office of Guest House, CCIT, 6 New Fatehpura,
Udaipur.

OA No. 523/2011.

Jitendra Singh Rajput $/o Shri Ratan Singh Rajput aged about33 years resident of

l?_, Ganesh Mandn Road Gandlh Nagar, Bhilwara, at present employed as
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2. Jitander Sharma S/o Shri Rameshwaﬁ@al Sharma aged about 23 years, resident of
Vijay Smg'h Pathik Nagar, Bhilwara at present employed as Casual Computer
Operator, in the Office of Income Tax Officer, Ward No.2, Bhilwara Range
Bhilwara. o .

3. Ratan Lal Sen S/o Shri Gopal Lal Sén aged about 32 years, Resident:of 17, Kawa

K{lera, Bhilwara at present employed as Casual Computer Operator, in the Office
of Deputy Commissioner of Income Tax, Circle, Bhilwara Range Bhilwara.

4. Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 years Resident of
C-239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
in the ©ffice of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhilwara.

w

Abdul Qadir S/o Shri Abdul Muqeeni Quazi aged about 24 years, Resident of In
From of ldgah, Sanganeri Gate, Bhilwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range, Bhilwara. i : ‘

OA No. 524/201 1
1. Rajkumar Mali S/o Shri Rameshwar Lal Mali aged about 23 yéaré, Resident of
Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Oflicer, Ward - 1, Bhilwara Range Bhilwara. ‘
2, Bharat Kumar Modi S/v Shri Mohan Lal Modi aged about 28 years, resident of C-
239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator in the
Otfice of Incoime Tax Officer, Ward 4, Bhilwara Range Bhilwara.
3. Gaurav Chouhan S/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present empleyed as Casual
Computer Operator in the Office of Incomé Tax Ofticer, Ward No: 2, Bhilwara Range
Bhilwara. ' '
4. Pushpkant Sharma S/o Shri Nanu Ram Sharma aged about 31 years Resident of
Jityan, The. Ketri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3, Bhilwara Range Bhilwara.
OA No. 77/2012 )
Ram Sagar Meena son of Shri Sukhpal Meena,

~ Resident of House No.71, Ward No.27, Near LIC, Kila Road,
Chittorgarh at present employed on the post of Casual
Peon in the office of Income Tax Officer (DDO)
Chittorgarh. - :
(By Advocate Mr.J.K Mishra in all the abové-lcases) s N
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nion of India through Secretary, Central Board of Direct Taxes, Ministry of Finance,

‘ ":“Co(viéi’l\@;nent of Indiu, North Block, New Delhi.
.- 2. The"Principal- Chief Controller of Accounts (Pr.CCA), Central Board of Direct

Taxes, New Delhi.

:,3;'cl‘kge“r;;commissiom:r of Income Tax (CCA), C.R. Building, Statute Circle, B.D. Road,
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4. The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, o New Fatehpura, Udalpur
Reapondents
(By Advocate Mr. Varun Gupta for R 1403.& 5
- & Advocate Vinit Mathur ASGI with Arnkui Mathur for R.4)

OA No.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the cffice eof Income Tax Officer Ward, Balotra
District Barmer.

2, Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.
s 3 Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o

Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan
v School, Jodhpur, at present employed as Casual Computer Operator, in the
office of Chief Commissioner of income Tax, Jodhpur.
4. Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
lagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
oftice of Chief Commissioner of Income Tax, Jodhpur.

OA No. 560/2011

1. Gaurav Sharma S/o Shri I—IafiShanl@i‘ Sharma, R/o House No.474, Ward No.9,
Bhatta Colony. Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Oftice Harumangarh Jn. '

2. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn. .

3. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Ilanumangaxh-335512 Hanumangarh- 335512
at repent employed as causal Data Entry Operator in the Income de Office
Ilmumqnumh Jn

OA No. 498/2011

v 1L Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
. Computer Operator in the Office of h come Tax Officer, Sirohi.

) Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as
Casual Safaiwala, in the office of Income Tax under PRO CCIT, Jodhpur.

Dinesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
104, Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
resent employed as Casual Peon in the Office of Income Tax, CIT (A), Jodhpur.

%\ ) eShiresh Kumar S/o Shri Ramesh Kumar aged about 28 yca"s resident of Gudria
X .) MV, Pilkani Nau bumupm Distzict Pali, at present employed as Casual

tiest

s /Compum Operator, in the office of Income Tax Officer, Sumexpur District Pali.
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Hari Singh S/0 Shri Jai Singh aged about 40 years, resident of VIill. Kumtia,

Tehsil Bali, District Pali, at present employed as Casual Chowkidar in the office
of Income Tax.Officer, Mount Abu, District Sirohi.

w

OA No. 499/2011

1. Rajendra Gurjar S/o Slm KlShdH Zal Gurjar aged about 39 years, resident of
H.No. 173, Sardarpura 1" C Road, Jodhpur, at present employed as Casual Peon
in the Office of Income Tax Joint CI', Jodhpur.

2, Hansraj ‘S/o Shri Tulsi Ram aged about 21 years, resident ,of Kalal Colony,

Jodhpm at present employcd as Casual Chowkidar in the Office of Income Tax,
CCIT. Jodhpur,

3. Gautam Samariya S/o Shri Mohan [.al Samariya, aged about 34 years, resident of
Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, CIT I, Jodhpur.
4 N"umdm Singh S/o Shri Kishore Singh aged about 21 yeaxs resident of Gali No,=se=

2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the
Ottm of Income Tax ITO (System), Jodhpur, -

5. Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,
Arvind Nagar, Air Force, Jodhpur,-at present employed as Casual*Peon in the
office of Income Tax, CIT - 1, Jodhpur. ~ =

—
o

OA No. 500/2011

1. Hari Rom Meena S/o Shri Badri Prasad Meena, aged about 26 years, resident of
C/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present
employed as Casual Peon in the Oflice of Income Tax, Ward — 1(3), Jodhpur.

o

Shailerdra Shankhla S/0 Shri Surendra Singh Shankhla aged about 26 years,
resident of Manak Chowk, Jodhpur, at present employed as CdbUd[ Pcon in the
Office »f Income Tax Wmd 2 (2), Jod hpur. . g

Alok Vyas S/o Shri Jagdish Namyan aged about 26 years, xes1dent of Sector -
7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as Casual Peon in the
-Office of Income Tax, Valuation Officer, Jodhpur. .

(OS]

¥4 Gulab S/o Shri Hari Bhajan aged about 33 years, resident of Ram Mobhalla, Kaga
Colony, Jodhpur, at present employed as Casual Compatel Operator in the Office
of Income Fa\ Ward 3 (3), Jodhpur.

5. Amit Pandit S/o Shri Hari Das aged about 28 'years, resident of Udai Mandir,

Tilak Nagar, Jodhpur at present. employed as Casual Peon in the Office of Income .4

Tax Ofticer (Audit), Jodhpur.

OA No. 50172611

*lNo '346 bublmsh Nagax A, Pali, at pubmt cmploybd as Casual Watexman / Peon
m l/lm Orfice of Income Tax, Joint CIT, Pali.

,l




9.

Ishwar Sharma S/o Shri Parshram Sharma, aged about 26 years, resident of House
No. 52, Rajendra Nagar, Near Mahila: Police Thana, Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

(@S ]

4, Sharwan Kumar Bhati S/o Late Shri Binja Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Junction District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinwera, Via Marwar Junction, District Pali, at
present employed as Casual Computer Operator, in the office of Income Tax,
Joint CIT, Pali. :

L

OA No. 50272011

1. Lalit Gehlot S/o Late Shri Muangi Lal aged about 27 years, resident of Vill, and

Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
S / Peon. in the Office of Income Tax, Joint CIT, Pali.
2. Tulsi Ram Jod S/o Shri Khema Ram aged about 32 years, resident of 352,

Subhash Nagar — A, Pali, at present employed as Casual Sweepcr/ Safaiwala, in
the ottlu of Income Tax, Joint CIT, Pali.

3, Sharwan Vyas S/o Shri Ganpat Lal ‘ag’ed about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Office of Income Tax, Joint CIT, Pali. :

4, Smt. Bhanwari Devi Wife of Late Shri Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at pr esent employed as CdSL.dl Peon in the Office
of Income Tax Officer, Nagaur, :

5. Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 yedrs, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Salalwala, in the Oflice of Income Tax, Joint CIT, Pali,

0. Dinesh Vaishnav S/o Shri Hari Ram Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 51172011

l. Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle

<« Sriganganagar. ‘

o

Ramesh Soni S/o Shri Balram Soni z{ged about 23 years, resident of Ashok Nagar
~ B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the office of Income Tax JCIT, Range Sriganganagar.

Randhir Kumar S/o Shri Lal Chand éged about 25 years, resident of Village 36

.Subha_\h Chander S/o Shri Bhanwan Lal, aged about 29 yc,alb resident of Ward
Na. 13 Behind Sukhwunt Cinema, Purani Abadi, Sriganganagar, at present




10
employed as Casual Watetman / Peon, in ‘the

.office of Income Tax,
Sriganganagar.

w

Sohan Singh S/0 Shri Raj Kumar Saini, aged about 24 years, resident of C/o 55-
56, Ward No. 2, Bharat Nagar, Purani Abadi, Sriganganagar, at present employed
as Casual ‘Waterman / Peon, ir: the office of Income Tax, Sriganganagar.

OA No. 512/2011

l.

: I\_/fohd. Irfan S/o Shri Mohd. Gulfam aged about 25-yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employed as
.Casual Peon in the office of Income Tax, CTIT, Jodhlpur.

RS
o

Vikram S/o Shri Manohar Lal”aged about 27 years, resident bf Quarter No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at prescnt employed as-Czsual
L Peon in the office of Income Tax CCIT Hars., Jodhpur ’

s

A
BEFEGS

L

Rattan Lal S/o Late Shri Gy'usa Lal aged about 48 years, ' resident of Plot No. 68,
Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Oihm of Income Tax, PRO, CCIT ,Nodhpur,

_ %
4. Kishore S/o Shri Puran Das Dhanwal aged about 29 years resident of Thside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at, present employed as Casual

Sataiwala / Sweeper in the thce of Income Tax Otficer.’

e Rt

OA No. 51772011

L. Vimal Kumar Swami S/o Shri Niranjan Lal Swami aged 33 years, Resident of C/o
Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO Ward 2(2), Bikaner.

o

Kusinn Kumar Kansara S/o Shn Manohar Lal Kansars, aged about 25 years,

Resident of Golchha Mohalla, Bikaner, at present emplayed as Casual Data Entry ‘
Opuator in the Office of JCIT, Ranve — 1, Bikaner. &

. . Madhuri Sarswat D/o Shri Kamal' Kishore Saraswat aged about 22 years, resident
'l _ of Panchmukha Road, Behind Kalimata Mandir, Rani Bazar, Bikaner, at present -
| emploved as Casual Data Entry (‘pérator in the Office of ITﬁ (TDS) Bikaner.

W

I\
A

Shravan Kumar Shankhla S/o Shn Magha Ram Shankhla agea abouit 22 years,

': ' resident of Ward No. 19, Shriramsur, Bikaner, at present employed as Casual Datr
| Entry Operator in the Office of ITO Ward 2(1), Bikaner. .

w

Mahendra Singh Parihar S/o Shn (Julab Singh Parihar, aged about 28 years, Shri
| Karni Sewa Sansthan, FCI Godam Road, Indira Colony, Bikaner, at present
| : employed as Casual Waterman in’ the Office of JCIT; Range - 1, Bikaner.

T Ravindra Kumar S/o Shri Bhanwat Lal aged about 25 years, Resident of 169-B,
55 e Frr N

s "_\\\ Sadul Ganj, Bikaner, at present employed as Casual Waterman in the Office of
E\ C\IT Bikaner, ,




1%

OA No. 518/2011 Y

L Sharwun Kumar Meghwal S/o Shri (ebi Ram Meghwal aged about 36 years,
resident of Ward No. 19, Meghwa! Mohalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech.), Bikaner.

Hari Prakash Suthar S/0 Shri Kishan lal Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohalia, Bikaner, at present employed as Casual
Data Entry Operator in the Office of l) O, Ward 1 (2), Bikaner.

]

3. Rajesh Kumar Jhungh S/o Shri Cna,mpa Lal Jhungh, aged about 26 years,
resident of Opp. Nagar ngam Bhandar, Kamla Colony, Bxkanel, at present
employed as Casual Sweeper, in the office of JCIT, Range-1,Bikaner.

4, Mahender Kumar Ramawat S/o Shri (Jopal Das Ramawat aged 29 years, resident

of Behind OBC Bank, Chhimpon Ka Mohalla, G.S.Road, Bikauer 334001, al

- present employed as Casual Data Eniry Operator in the Ofﬁu, of ITO, Ward 1 (4),
Bikaner. A .

5. Praveen Sharma S/o Shri Charanjeet aged 29 years, resident of Ward No. 8, Near
' Shiv Mandir, Kashmiri Mohalla, Jetsar, District Sriganganadgar, at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh.

0. Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, resident of House No.

145, Jakhad Colony Near Agrasen Magar, Sriganganagar, at plcscnt employed as
Casual Waterman in the Office of ITO, Suratgarh.

OA No. 5192011

1. Kamal Kishore Swami S/o Shri Haauman Das Swami aged about 26 years,
resident of Outside Usta Bari, Newr Harsholav Talab, 1Chhota Ranisar Bass,
Bikaner — 334001, at present employed as Casual Data Entry Operator in the

! Office of CIT (A), Bikaner.

] 2. Shiv Kumar Swami S/o Shri Hanuman Das Swami aged about 32 -years, resident
- of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
| A 001, at present employed as Casual Data Entry Operator in the office of ITO,

1 Ward 1 (3), Bikaner. - ,

Jitendra Jhungh S/o Shri Champa Lzl Jhungh, aged about 33 years, resident of
, = Opp. Nagar ngam Bhandar, Kamla Colony, Bikaner, at present unployed as
' Casual Sweeper in the Office of CIT, Bikaner.

()

A Ram Swaroop Meena S/o Shri Molian Lal Meena, aged about 36 years, resident
of Village Bamrda, Mukam Devli ‘'Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
~ Srimadhopur, Sikar 332 737, at present employed.as Casual Waterman in the

— Oftice of JCIT, Range — 1, Bikaner.

- ‘T;”~\\

3, x\Nlrmal Kumar Kheriwal S/o Shri Surja Ram Khedrlwal aged about 37 years,
9re\1de11t of 33, Chankaya Nagar, Old ¢hiv Bari Road, Bikaner 334 003, at present
N \Floved as Casual Data Entry Opeiator in the Office of ITO (Tech) Bikaner.

: f/ )ﬁq Kumar Barupal S/o Shri Dala Ia 1 Barupal, aged 37 years, resident of Ward
.* , N 19 Meohwa Mohalh Slnuamsu Blkaner at pl°5c1t employed as Casual
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0A No, 16/2012 12 .

Yashwant Kumar Rawal S/o Shri Bhanwax Lal Rawal
Resident of Village Sarneshwarji, Post Office Mandwa,
Dist.Sirohi, at present employed on the

Post of Casual Chowkidar in the office of

Income Tax Office, Mount, Abu,Dist.Sirohi.

OA No. 482/2011 =

1. Tabish Anwar son of Shri Anwar Hussain, -
Resident of 164, Mohan Nagar-A, BJS Colony :
Jodhpur at present employed as Casual Computer
Opehuox in the office of JCIT-I, Jodhpur ’

2, Jagdxsh Singh Rathore son of Shri Mmgu Smgh
Resident of Near Kalka Mandir, Maderna Colony,
Jodhpur at present employed as Cas‘u‘al Computer °
Operator, in the office of Income Tad War-1 (1), Jodhpur. -
3. Rajendra I\umm Parihar son of Shu Om Prakash Panhar

Resident of lndra Colony, Mahamandir Jodhpur
At present employed as Casual Computer Operator,
In the office of Income Tax Ward-I(2) Jodhpur.

4, Kanhaiya Lal Son of Shri Basti Ram,
Resident of Gali No.1, Gandhipura, BJS, Jodhpur -

At preent employed as casual Computer Operator in the ofﬁce
Of Income Tax Ward-I(3), Jodhpm

n

Vipul Tandan son of Shri Krishan Kumax Tandon,
Resident of 25/E-29, CHB Jodhpur at present
Employed as Casual Computer Operator

In the office of Income Tax Ward-1(3) Jodhpur.

O A No. 48372011 S

1. Ramesh son of Shri Gopi Lal, s
Resident of Gandhi Chowk,Sardar Pafél Marg,
Jalore at present employcd as Casual -

Computer Operator in the office of Imome Tax
Officer, Jaloxe

2. Raju Ram Mali son of Shri Amara, resident of
Behind [FCI Godown, Jalore at present employed
As Casual Chowkidar in the office of Income
Tax Otticer, Jalore,

3. Narpat Lal Parihar son of Shri Chhogd Ram,

Resident of Indra Colonyu, Kalapura Shivganj
\Dlst Sirchi at present employed as Casual
%\ChOWI\Id ar in the office of Income Tax Ofﬁcer
- 'Suoln

Remden* of Near New Bus Stand, Gali No.2,

f‘/ buohl, at present employed as Casual Waterman

C - the office of Incom(, Ta‘< Officer, Suo‘u
/

IRy

. 7 . i
L

: - ‘Hitésh Chandra son of Shri Magan Lal S

\
}
\
J




v

OA No. 484/2011

I3

Smt. Laixla wife of Shri Himaint Kumar res1dent of -
Near Oid Police Line, Jhupch Road, Sirohi at present’
employed as Casual Safai Karmachau in the ofﬁce of Income.
Tax Olhcu Sirohi. : :

1.

[\

(S

LN

O A No. 485/2011

Jitendra Kachawaha son of Shri Mishri Lal -
Resident of Near Raj Mahal Middle School, S
Ajay Chowk, Jodhpur at present employed as Casualn.:
Computer Operator in the Income Tax Office,Circle LJodhpur.:

Deep Singh son of Shri Bhanwar Ssmoh N

Resident of Mata Ji Ka Gole Mandlr,‘\/Iaderna Colony,
Jodhpur at present employed as Casual Computer ‘
Operator in the office of Income Tax; Waxd-2(2) Jodhpur

U;,am Singh sonof Shri Chandra Smgh resident of .
Near l\alka Mandir, Maderna Colony, jodhpur at :
Present employed as Casual Computer Operator in
the oftice of Income Tax Cfficer (Tech), Jodhpur

Kushal Singh son of Shri Bhanwar Slnﬂh ‘ SR
Resident of Mata Ji Ka Gole Mandir; Madema Colony, D T
Jodhpur, at present employed as casual Computer .
Operator in the office of Income Tax’ Ofﬁcer (Audlt) J odhpur L

Daulat son of Shri Suraj, resident of
Opp.Mahamandir Railway Station, P am Bag Scheme
Jodhpur at present employed as Casual Peon '
in the office of Income Tax Ward- I(l)
Jodhpur.

(5 )

1

> Jodhpur at present employed as Casual \,howk1dar in the office.”

;\S{:w»»r Son of Shri Bhanwar Lal, w,JC’ent of )
2, 2 Rot No.$, Near Central Jail, Keshar Beg, Ratanada

Praveen Singh son of Shri Madan Singh _
Resident of 1/S Hem Singh Katala, Mahamandir
Jodhpur at present employed as Casudi Peon in the ofﬁce ,
Of Income Tax, CCIT, Jodhpur. -

Mahendra Singh son of Shri Amar Smgh
Resident of Abaynagar, H.N0.95-A, Niyatavera, Mangra Pungxa

of Incmne Tax, CCIT, Jodhpur.

Suresh Kumar son of Shri Kishan Chand Samanya
Resident of Kalal Colony, Gali No.9. ..
Inside Nagauri Gate Kila Road, Jodbpur at present
employed on the post of Casual Chowkdiar in Guest ;5 :

House, CCIT Office, Jodhpur. S

N 3 thun at present employed on the post of
\, Casual Chowkidar in Guest House, CC II‘
"O/Lﬁce Iodhpm
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OA No. 404/2011

1. Arun Kumar son of Shri Hansraj .
resident of H.No.55, Prithvipura,
Rasala Road, Jodhpuz at present employed

On the post of Peon, in Income Tax Ofﬁce '
Paota C Road, Jodhpur.

| ()

Santosh Kuamr son of Shri Tara Chiand Chandel =
- Resident of Gali No.04, Kalal Colony, Nagauri Gate,
Jodhpux at present employed on the post of Peon

mn L,Ol’lb Tuax Oflice, Paota CRoad Jodhpur

l

o

Ra Ju son of late Shri Bhanwar Lal, Tesident of H. No 29
Shankar Nagar,Sangariya Fants,
Jodh;,m at present employed on the: Jpost of Peon
in Imomc Tax Office, Paota C Road Jodhpur,
il . R .
4, Mahcndxa Gurger son of Shri Klshan LalLal .. -
Resident of Plto No.173, Ist C Road, Paota Jodhpur Income . -

Tax Colony at present employed on the postof Peon ;7. - °
in Income Tax Office, Paota C Road Jodhpur.

L]

Chandm Prakash son of Shri Dev Dac Rankawat
Resident of Near Gokul Niwas, Umed Chowk,
Jodhpur at present employed on the post of Peon
in Income Tax Office, Paota C Road; Jodhpur

0. Deepa Ram son of Shri Raju Ram, 1@51dent
Of near Income Tax Department, Balotla
Distt. Balmu at present (,mployed on'the
Post of Peon/Computer Works in the - ’
Ofﬁce of Income Tax Officer, Balotra Distt. Bmmcr

()A No. 463/2()11

ik

L Gopal Lal Prajapt, son of Shri Kana Ram

Resident of Om Colony, Gangwa Road,

Makrany, Dist.Nagaur at present employed

As Casual Computer Operator in the office

Oof Incmm Tax Officer (DDO), Makala“xa Distt. Nagaur

)

2, Anandi Lal Saini sons of Shif Hardeenz\Ram,
Resident of Near Trimurti Mandir, .

Jhaira Talab, Makrana, Distt. Nagaur- ¥

at present employed as Casual Compugex Opexator in the ofﬁce

'Of Income Tax Officer (DDO), Makarfma Distt. Nagaur

3. Tikam Chand Sen son of Shri Gordha*l Lal

Resident of Gangri Chowk, Mithri,

(*’, \lehsﬂ NawaCity, Dist. Nagaur, -
,n\At present employed as Casual Peon .

"\ m\{;he office of Income Tax Officer (DDO),

\I\”ﬁﬂ\‘u ang,Distt.Nagaur,

AN

i
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o

Hul\um Chand Sain son of Shri Gordhan Lal .
Re51dcm of Gangri Chowk, Mithri,, Tehsil Nawa City, -
Dist. Na&uux at present employed as Casual i
Chowkidar in the office of Income Tax Ofﬁcer (DDO)‘ :

Makarana, Dist.Nagaur. e

OA No.466/2011

\S)

[9]

X

Munoj Kumar Bora S/o Shri Magal Lal Bora, ag,ed about 43 years, R/o
Gungsa Ki Gali, Loluyon Ka Chowk; Nagaur, at present employed as Casual
Computer Opemtm in the office of Income Tax Officer, Nagaur, -
Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedw MG Road, Nagaur, at
present employed as Casual Computer Operator in the ofﬁce of Income Tax
“officer, Nagaur.

Nitesh Toawat S/o Shri Narendra Kumar Tolawat aged about 26 years, R/o
Tolawato Ki Pole, Machhion Ka .Chowk, Nagaur, at' ‘present” employed as
Casual Computer Operator in the office of Income Tax Officer, Nagaur.
Narendra Meena S/o Shri Gokul lul, Meena, aged about 29 years, R/o village
Kalandrapura, Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur.

Lagman Singh S/0 Shri Ram Dev, aged about 25 years, R/o I\ascuwcua
Nakash Gate, Nag,aux at present employed as Casual Chowk1da1 in the office
of Income Tax Officer, Nagaur,

04 No.A6772011

1.

>

l"s,-"

Chandm Prakash S/o Shri Rameshwar Lal Ramawat ahged about 24 years,
R/o-Azad Chowk, Ramawat Street,”Barmer, at present employed as Casual
Computer Operator in the office of Income Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Blhopji District Barmer 344034, at present
emple yed as Casual Peon in the office of Income Tax Officer (DDO), Barmer.
Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghati,
Batasagar, Jodhpur , at present employed as Casual Peon m ke office of
Income Tax Ofticer, Ward-11 (), CIT 1*, Jodhpur, . W

Smt: Lalita W/o Shri Ashok Kumat, aged about 36 years, R/o0 Kalu Khan
KiHaveliRasala Road, Jodhpur, at:present employed as Casual Peon in the
otthe of Income Tax Ofticers (T ‘» 1) (DDO), Jodhpur

OA No.468/2011

1.

|0

(O3]

Inder Singh Chauhan S/o shri BabL ngh Chauhan, aged about 31 years, R/o

Maderana Colony, Near Kalka Mata‘Mandir, Jodhpur At present émployed as
: Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur. '

Pradeep bmg,h S/o shri Sawai Singd, R/o Sadar Bazar, Dhan Mandi, Jodhpur
at present employed as Casual Labour (Peon) in the office of ITO TDS-II,
Jodhpur.
Amrav Dan Charan S/o0 Bhanwar Dan, aged about 28 years, R/o
Higlaghnagar, Laxman Ghati, Sootsagar, Jodhpur at present employed as
Casuaul Labour (Peon) in the office of ITO TDS-II, Jodhpur. -

anisha D/o Shri Bali Singh, aged about 24 years; R/o Nathu Ka Nolua

f( I\ubmn Ka Bas, Umed Chowk, chhpur at present employed as Casual

Computu Operator in the office of Asstt, Commissioner of Incomc Tax —
TDS-11, Jodhpur, -

’!/
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(By Advocat: Mr. JK Mishra in all the above cases)

Vc’rsus
Union of India through Secretary, Cumal Boaxd of Dnect Taxes, Ministry of
Finance, Government of India, North Block, New Delhi.

The Prins sipal Chief Controller of Accounts (Pr. CCA), Cea;cral Board of Direct
Taxes, New Delhi.

Chief Ccmmissioner of Income Tax (C(,A) CR Bux]dmg, Statuu. Circle, B.D.
Road, Jaipur,

The Secietary to Govt. of India, Mlms*ry of Personnel, PubLié- G Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001,
Chief Commissioner of Income Tax, Paota C Road Jodhpm II JOdhpUl

Respondents

- (By Advocate Mr. Varun Gupta for R 1to 3 & 3 and Advocate Mr Vlmt Mathm ASGI
with Ankur Mmhm for R.4)

OA N0.386/2U i

i

L.

o

(O8]

Anil Kumar Solanki S/o Shri Bhanwar Lal Solanki, aged about 26 years, R/o
H.No.3, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla,” Mandore,
Jodhpm at present employed on the post of Peon in the otﬁce of Commissioner
of Income Tax-I1, Jodhpur. A

Deepak Parihar S/o Shri Dhanraj Panhar, aged about 23 years, R/o Mahyon =

Ki Dhani, Pipar Road, Jodhpur, at present employed on the post of Peon, in the
oftice, of Assistant Commxssmner of: Income Tax (HQ), O/o Commissioner of
Inconje Tax-II, Jodhpur.

Purki Das S/o Shri Dhan Das, aged about 32 years, R/o V1llage Binjwariya,
Via Tirwvari, Tehsil Osian, District Jodhpur, at present employed on the post of
Peon, in the oihce of Income Tax Officer, Ward-3 (4), Jodhpur.

Prem Prakash Sahu $/o Shri Poona’Ram Chaudhary, aged about 23 years, R/o
Incom¢ Tax Colony, Mandore Road, -Jodhpur, at present employed on the post
of Pctjn, in the office of Income Tax Officer, Ward-1 (2), Jodhput.

OA No. 387/701

1.

Jald 2p Solanki S/o Shui Nmnal Solanki, aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Ciowk, Jodhpur, at present employed on
the post of Computer Operalor, in. lee office of lncome Tax Officer, Ward-
3(1), Iodhpur

Bhawani Singh S/o Shri Kuku Smgh aged about 27 years, R/o D.S. Colony,
Near Medical College, Jodhpur, at oresent employed 51 the post.of Computer
Operator, in the office of Commissicrer of Income Tax-II; ‘Jodhpur,

Mahaveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24 -
years, R/0 Income Tax Colony, Mandore Road, Jodhpur, at present employed -

on the post of Computer Operator, in the office of Addl Comm1351oner*of
Income Tax, Range-3, Jodhpur.
Rakesh Puri S/o Shri Govind Puri, aged about 23 years, R/o Mata Ji Ka Than,
Mangra Poonjla, Mandore, Jodhpur at present employed on the post of
Computu Operator, in the office of A851stant Commissioner of Income Tax,
Circle-3, Jdohpur.
_ Surendra Bhati S/o Shri Kishori Ldk, aged about 34 yeals R/v Sueet on
S “Infront of Shiv Mandir, Ratanada, Joghpur, at present empleyed 22 the post of
‘ ‘Computu Operator, in the office of Income Tax Officer, Walil: 3(2) Jodhpur

-
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6. Shankar Lal Parmar'S/o Late Slui Mana Ram, aged about 35 years, resident of
C/o Shri Arjun Singh Prajapat, P.MNo.8, Ram Nagar, Bhadwasiya, Jodhpur, at

presmt employed on the post of Computer Opelator m the ofﬁce of Income
Tax Officer, Ward-3(4), Jodhpur, Co
7.

(By Advocate Mr. JK Mishra in all the caseé_) ' o ' '

Versus

1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Delhi.

The Principal Chief Controlloer of Accounts (Pr. CCA), Central Board of Direct

Taxes, New Dehi.

3. Chief Commissioner of Income Tax (LCA) C. R Buxldmg, otc.tute Circle, B.D.
Road, Jaipur.
4, The Sccretary to Govt. of India, Ministry of Personnel Pubhc Grievances and

Pensions, Department of Personnel and Training, North Block, New Delhi-110
Ml 001,

o

(By Advocate Mr. Varun Gupta for R 1to 3 and Advocate Mr, Vinit Mathur, ASGI with
Ankur Mathur for R.4)

OA No. 91/2012
—yTT -
1. Gauri Shankar S/o Shri Kishn Lal Mar u,
R/o0 Ward No.18, Naiyon-ka- Mohulla] . _ ,
Napasar, Bikaner at present e
Employcd as Casual Chowkidar, in the office "

Of Assistant Commissioner of Income Tax
(Central), Bikaner.

2. Mohd. Umar S/o Shri Anwar Ali, R/o lclyeon ka-Mohulla
Near School No.9, Fad Bazar, Bikaner
At present employed as Casual Waterman
In the oftice of Assistant Comumissioner of
Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)

- Vs

1. Union of India through Secretary, Central Board of Dlrect Taxes Ministry of
Finance, Government of India, North Block, New Delhi.

2. The Principal Chiel Controller of Accounts (Pr. CCA), Central Board of Direct
Taxes, New Delhi. :

3. Chief Commissioner of Income Tax (C(“P) C.R. Building, Statute Circle, B.D.
& Road, Jaipu:.
‘ 4. The Scerctary to Govt. of India, Ministry of Personnel, Public Giicvances and
Pensions, Departiment of Personnel and Train:ng, North Block, New Delhi-110 001.
5. A331stant Commissioner of Income Tax (Central),Ayakar Bhavan Rani Bazar,

QB\' Ad\'@L\\I\ i, Varun Gupta for R 1to 3 & & end Advocate Ivh let Mathur, ASGI
C Ty L

; "\_’fﬂirAQ}\urw thar for R.4)

A
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OA No. 172/2012

1.

o

(8 ]

w

Gopal Kasar S/o Shri Panna Lal Kasara

At present employed as Casual Computer- Operator.
In the office of DCIT, C.C.], Udaipur O/o the JCIT
Central Range, Udaipur.

Mukesh Sayri S/o Shri Vardi Chander Gayri, -

At present employed as Casual Computer Operator -
In the office of ACIT, CC.2 Udaipur O/o the JCIT,
Central Range, Udaipur. :

Harish Lakshkar S/o Shri Laoh Chand Lashkar,
At present employed as casual Computer Operator

In the office of JCIT, Central Range, Udaipur, . 507 " e

Miss.Priyanka Soni D/o Shri Arunji Swe ainkar ,
At present employed as casual Computer Operator
In the oHu.c. of JCIT, Central Range, Udaipur.

Moti Lal Dangi S/o Shri Puraji Dangi, ~
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

Rop Lal Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur..

OA No. 17372012

1.

o

(US)

N

Pushkar Lal Dangi S/oShri Udai Lal Dangi,
At presén’ employed as Casual Driver

In the office of DDIT, Inv.], Udaipur

Ofo the Addl DIT, Inv.Udaipur.

Balu Rary Dangi S/o Shri Ram Lal Dangi,
At presert employed as Casual Peon,

In the office of DDIT, Inv.2. ”dalpur O/o the AddLDIT

Inv.Udaipur.

Vijay Lohar S/o Kishan Lal Johar,
At present employed as Casual Peon, in the office of
the AddLDIT, Inv. Udaipur.

Poonam Chand Meena S/o Shri Narayar. _al Meena
At present employed as Casual Peon,

In the oftice of DDIT, Inv.2. Udaipur O/o the AddL.DIT -

Inv.Udaipur.

Smt.Sushila Bai Sonawat W/o Shyam Lal Sonawat,
At present employed as Casual Sweper, .
In the office of AddL.DIT, Inv.Udaipur.

/
\° VT 6%‘ amlesh Vunn S/o lat Shu N.L. Vemn

-
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7. Yashwant Joshi S/o Late Shri Mohar Lalji Joshi,

At present employed as Casual Computer Operator,

In the office of DDIT, Inv.2. Udaipur O/o the AddLDIT
Inv.Udaipur.

(By Advocate Mr. JK Mishra in all the above cases)

Vs,
1. Union of India through Secretary, Ceatral Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Detlhi. '
2.

The Principal Chief Controller of Accounts (Pr.CCA), Central Board of Direct
Taxes, New Delhi.

3. Chicl Commissioner of Income Tax (LCA) C.R. Buﬂdmg, Statute Circle, B.D.
Road, Jaipur.

4. The Secretary to Govt. of India, Mmlscry of Pelsonnel Public Grievances and

Pensions, Department of Personnel and Training, North Block New Delhi-110 001,

5. Joint Commissioner of Income Tax (Cvntxal Range) 3" floor, Mumal Towers,
™~ 16,Saheli Marg, Udaipur,

(61.3y Advocate Mr, Varun Gubta forR1to3 & § )
(None for R.4)
A ORDER
Per: B K Sinha, Adn)/ni;?(qtive Member
These applications  have  been  directed against the  order
No.F/Mo/CCIT/JPR/AAALCIT (Hars) /2011-12/710 dated 31/5/2Q11, of the third
respondent [A1] and OM No0.49011/31/2008-Estt© dated 12.9.2008 of gth respondent
[A2]. As these have the same cause of action, all the applications ar‘e di;posed of by this
common order.
-7
B Reliefs sought for:
“i) Thai the applicants may be pernﬁited to lperuse‘this ;Iélht bppllcation on
behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1987.

(i) Thot impugned order dated 31.5.2011 ,(_Annexure.Az) issued by 3"
respondent may be declared illegal cnd the same may be quashed. The
respondents may be directed to make puyment to the applicant @ 1/30" of the
pay at the minimum of the time scale o; pay of the Group D staff plus dearness
allowances i.e, Rs. 292 per day as basic pay w.e.f. 17.2008 and applicants

llowed with all consequential benef/ S lnclud/ng the due arrears thereof The
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L 07 (iii) That any other direction or orders may be passed in favour of the
applicants, which may be deemed just and proper under the facts and
circumstances of this case in the interest of justice. R :

(iv) That the costs of this application may be awarded.”

2 All these OAs have been accombénied by Rule 4(5) Applicjation for filing the joint

application. These have been allowed.

Case of the applicants

3. The case of the applicants in brief is that the applicants were initialiy engaged as
. daily wage casual workers to work as casual computer operator/peon eté.;cn the dates N
mentioned against their names in Income Tax office along with their educational

qualification as per the chart below:

’A
- -«./l—"'
§"C—)F/—\~N—5.WA T Name ofﬂa—bplicéh‘t(ﬂ ' Educational Date from working
' e a qualification
"OA531/2011  : Abdul Kadar E MA 1.9.2004
 Ajit Singh Chauhan : BA . |14.2005
| Bhunveshwar Paneri 2 BA 15.4.2002
{ Dinesh Jain B.Com 12.5.2002
S Hira Lal Dangi - 7th - |1.5.2007
[ 0A 530/2011 i Nagaraj Meena MA 11.5.2004.
" Narayan Lal Dangi 7" 22.27€
‘ . Narbada Shankar Menariya 8th 1..5.2003
Narendra Bhatnagar BA 1.7,2007
: ~NarendraPurbia | 1lth 2292005
0A529/2011 - Vikram Arya gt 1.10.2007
i Ramesh Kumawat : BA 2.5.2002 <
. Prakash Harijan 7h 4.2.2002
: iswar Lal Prajapat - BA . 1.8.2005 i
i AmbatalMeena 3 2.1.2004
0A 532/2011 . Manish Rawat B.Com 1.29004 -
Manohar Singh Meena » g . 24.11.2010
i Padmesh Sharma “ MA 1.9.2007 ®
i Praveen Sandhaya BA © | 21.10.2005 .
- . Pushkar Choudhary BA 1.4,2004 | '
| I0A533/2011 | Vijay Singh Chouhan g |24.11.2001
| Vinod Kumar Chouhan 7th 420.2001
Yogesh Meena oth "10.6.2002
Kishan Lal Meghwal ' s 7.6.2005
Mukta Sharma ! sastd .- 11.10.2007

i
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f OA 534/2011

|
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| -]
|
|
|

| : OA 536/2011

I 0A 537/2011
‘fj‘

\ e

h
P

i

| [ OA538/2011

lM

~y— -

| OAS39/2011

-. ' OA 540/2011

| 0A541/2011
\ . ;_
L ‘0A 542/2011

OA 560/2011

ol . -~
- i{(ﬁ.xsrm,

0A535/2011 |

S Sunil Sukhwal

&\ Hari Singh.

- Pankaj Joshi

; Rekha Gehlot
+ Rugesh Dangi

. Tilkesh Soni

. Niranjan Nath

" Bajrangi Yadav

: Sonu Chouhan

. Mahesh Nagda

i Rajmal Mali
| Smt.Geeta Bai

i Deepak Dangi

. Gopal Dangi

. Devilal

i Gaurav Sharma

. Dinesh Teji

21
Naresh Menaria BA ] 1.7.2007
BA | 1.3.2007
' Prashant Singh Ranawat MA 1.10.2001
4" 1.5.2007
8th 1.1.2005
Teji Lal Meena gth 27.5.20.1
MA 1.7.2007
i Yashwant Purohit BA 1.2.2004
sh 13.7.2001
Uinesh Harijan 20.12.2004
. Kishan Lal Dangi 9th 1.7.2C06
RaV| Shankar Bagorla BA lind 512.2008
Sash[ Kala Gari Saksar 5.6.2002
Vishram Bairwa | 12" 2.5.2002
g 6/2004
. Mahendra Singh Rathore 12th 12.4.2006
Sohan Lal Dangi gh 1,7.2007
Sonali Patwa MBA 10.1.2005
gt 1.8.2005
Vardi Chand Dangi 5t 5.6.2002
_ Varsha Mehta MA MBA 20.9.2004
" ai Smgh Sarangdevot BA 1.6.2002
Jaswant Singh BA 16.6.2008
» Kamilesh Kumawat ilnd year BA 21.6.1999
' Kanhiya Lal Dangi gh 6.11.1995
Klshore ‘Kumar Yadav - 8th 1.4.1995
. Kuldeep Singh g\ 1.2.2005
' Mahesh Chandra Kulambi BA - 1.6.2002
MA 1.6.2002
, Manish Sanadhya BA | 1.3.2008
‘Manisha Sharma I MA | 15.4.2002
' Rajesh Rathod (Sunil) g 1.1.2001"
i 10th 4.4,2008
Saksar 1.4'95 )
| Sohan Lal Meena 7t 20,12.2004
Beh 1.12,2006_
| Ambalal Gameti B 70 25.11. 2004
10th 17.3.2007
t Dharmendra Kumawat Dip.Enge. 5.1.2004
10th 7‘7.2007
< Jumme Khan Pathan 12th | 1.6.2006
' BAPGDCA - | 1.7.2009
Poonam Chand 2" . ]30.5.2002
Ashok Kumar Sharma MAB.Ed-. -~ *-'| 19.11:2C09
; Barma Meena 9th 16.5.2011
MA . i | Nov.2007
Manish Sharma B.Sc (Maths) | Nov.2007
8th ‘
(! BhanwartalMund Aug. 2004
¢ Sanjay Kumar Kumar BA 27.10,2006
! Sarwan Kumar 5" . ]30.4.2007
MALLB - 1.8.2003
Suresh Kumar BA 1.7.2006
5th 1.4.2004

AN
\@/f
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| 0A 499/2011

 GA500/2011
1
[OAS01/2011
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|
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' 0A502/2011

—
L

"OA 511/2011

| 0A512/2011

OA517/2011

0OA 518/2011

'0A519/2011

FOAS23/2011
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. Rajendra Gurjar gt 14.8.97
Hansraj g 3.3.2008
Gautam Samariya g 5.12.2001
- NarendraSingh 10th 1.5.2007
Shailendra Shankhala MA 14.5:1997

_ Alok Vyas BA . 18.9.2001

" Gulab BA 5.12.2001
© Amit Pandit MA '3,7.2002

i Lal Chand Nath BA 6.5.2002

. Amar Singh g 16.10.2008
i Iswar Sharma 10t 3.3.2003

' Sharwan Bhati g | 13.8.2007

Lalitkumar BA 1:12.5.2008

! Lalit Gehlot g" 3.9.2001

' Tulsi Ram g 2.5.2002

~ Sharwan Vyas MA 1.1.2009
Smt.Bhanwari Devi g" 17.5.2000

" Kailash Kumar Chawariya 12 1.1.11995

- Dinesh Vaishnav 10th 13.4.2009
Vinod Godara ~ |BA | 0ct 2003
Ramesh Soni B.Com-il Yr 20.2.2006
Randhir Kumar., BA 14.12,2C 0% N

+ Subhash Chander MA Aprii2002

* Sohan Singh o _|10th 1512007

~ Mohd Ifran gth 25.2.22008
Vikram g 1oth 22.2.2008

" Ratan Lal Sth July, 2002

Kishore ! July, 2002

- Vimal Kumar Swami MA 1.12.280z
Krishan Kumar Kansara 12 1.1.2007
Madhuri Sarswat BA 1.8:2008

" Shravan Kumar Shankhla BA 1.2.2007

' Mahender Singh Parihar gt 29.3.2007
Ravindra Kumar gth 1.1,2005
harwan Kumar Meghwal gt 1.4.2002
Hari Prakash Suthar B.Com 11.12.2003

i Rsjesh Kumar Jhungh Sth © 222103
M:hender Kumar Ramawat MA 5.12.2003
Praveen Sharma BA 3.12.2003

. Sukhvinder Singh 2th 28.11.2003

. Kamal Kishore Swarni B.Com 24.2.2001

" Shiv Kuamr Swami BA 1.5.2005

| Jitenc'ra Jhungh 5 7.4.1998
Ram Swaroop Meena 7" | 13.9.2001 o

: Nirmai Kumar Kheriwal MA 3.10.2001

. Raj Kumar Barupal BA 1.4.2004; .
Jitendra Singh Rajput BA 30,12.2010

| Jitender Sharma BAILITI 24.8.2009

| Ratan Lzl Sen M.Com 2.12.2002

" Vishal Kumar Modi BA 29.3.2001 |

BA-I| 13.10.2008

. ' Abdul Qadir

~ ¥

’\ A
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0A 5242011 Raj Kumar Mali - B.Com(U/S) 24,8.2009
i Bharat Kumar Modi Dip.in Inf.Tech ! ©1,,.:010
BSCIT o
; Gaurav Chouhan Hr.Sc. 14.3.2011
\. ——oo_. . _  Pushpkantsharma __ 2.1.2002 _
| OA 16/2012 . Yashwant Kumar Rawal 10" 1.10.2008
| OA77/2012 | Ram Sagar Meena _ 10" 1.6.2006
| OA91/2012 ' Gauri Shankar g™ 1.1.2002
B * Mohd.Umar o 10t Aug. 2007 |
OA172/2012 . Gopal Kasara MA DLL 21.2.2002 :
: : " Mukesh Gayri M.Com.BEd 18.6.2002 |
Harish Lakshkar BA, Bed Aug.2008
{ Miss.Priyanka Soni " B.Com.B.Ed Nov.2008
: | Moti Lal Dangi VA Jan.2002
‘ N ' Roop lalDangi =~ i8th April 2002 e
0A173/2012 . Pushkar Lal Dangi 10" 1.6.2006
\_,l\ | Balu Ram Dangi 12th 6.6.2007 ‘
T " Vijay Lohar BAN 1.4.2008 !
. Poonam Chand Meena oth 5.6.2007
, | Smt.Sushila Bai Sonawat semil 1.7.2005
| i Kamlesh Verma 8.Com Aug.2007
. & Yashwantloshi | MeowGmeser | 862009
\*TOA 386/2011 E Anif Kumar Solanki BA Il 27.6.2002
Cod : Deepak Parihar BA 6.8.2007
‘ " Purkh Das BA Ist 20.12.2001
A : . Prem Prakash Sahu | BA 24,7.2007
' OA 387/2011 | Jaideep Solanki BA 19.9.2002
,' | Bhawani Singh BAIst  |20.7.2002
; | Mahaveer Singh MA 26.6.2008
| Rakesh Puri 12" 6.8.2007
! | Surendra Bhati BA 4.8.1999
i i Shankar Lal Parmar MA  ]18.2.2002
| OA 482/2011 ' Tabish Anwar 12" 18.6.2007
i 1 Jagdish Singh Rathore BA 1.4,2003
| l Rajendra Kumar Parihar BA 6.7.2002
| ' Kanhaiya Lal BA 21.8.2004
! | Vipul Tandan oa 5.10.2006
7 ' Ramesh MA 1.11.2007
! Raju Ram Mali 5th 1.4.2009
Narpat Lal Parihar 9th 1.2.2003
Hitesh Chandra 9th 1.1.2003
"'Smt.Lalita 9 th 25.8.2003
Jitendra Kachawaha {ea 15.10.2002 '
Ay | Deep Singh BA 4.9.2002
S Ugam Singh BA 25.11.2002
{ Kushal Singh BA 25.,10.2002
. |Daulat ) o 8th 23.11.2006
' OA 485/2011 ¢ Praveen Singh 12 th 1.10.2002 :
i Mahendra Singh 8 th 5.5.1997
5 : Suresh Kumar 8 th 1.12.2008 :
Satveer | 8th 21.6.2007




z,)/’j
' 0A 464/2011 Arun Kumar 8 th 1.5.1996 -?
! Santhosh Kumar 8 th 7.12.2007
Raju ' 5 th 20.5.1997
Mahendra Gurger 8 th 6.8.1997 !
Chandra Prakash ; BA Pass 1.5.2002 :
i . DeepaRam = .~ BA Pass Sept. 2007 '
0OA 465/2011 Gopal Lal Prajapat 12 th pass 1.9.2006
: . Anandi Lal Saini | 12 th pass | Jan 2008 !
. Tikam Chand Sen 10 th pass 18.2.2003
~_Hukam Chand Sainj ) 12 th pass 22.7.2007 i
OA466/2011 - . | Manoj Kumar Bora - T Notindicated =|'15.3.2002 O
‘ M.Com ' !
Satyanarayan Kansara - M.Com August, 2005
Nitesh Tolawat 8 th Dec. 2006 :
Narendra Meena : 10th 9.10.2007 i
, ~Laxman Singh “ 15.10.2009 ,l
QA 467/2012 . Chandra Prakash ' 7 i Not T L 24 8.2009 N
' mentioned . ;
- Bhanwar Lal Chaudhary .do. 28.8.2005 :
Lalit ﬁ 10" pass 1.1.2008 |
~ Smt. Lalita - 1 12" pass 1242004
0A 468/2011 Inder Singh Chauhan 12 th 13.1.200 |
Pradeep Singh 8th 19.3.2008 -ty
Amrav Dan Charan , BA 8.1.2002 L
~Manisha . . | BA 1 10.7.2008 J
4. The applicants.contend that they were engaged on daily wages they have been

. primarily performing auxiliary office duties from time to time as per the orders of their
officials in charge on full time thy of eight hours a day. There is no diffgfence between
the natureT oc ‘Work enfrusted to them and that1 being perforjdiea“ :By the regular
employees which théy have dislcharAged to the full satisfaction of the respondents. The™--

=

(B3 v',iz{hich inter alia provides that where the nature of wor', entrusted to
IR RN e R
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TaTBwanes™or work of eight hours a day. Where the work being done by the casual

workers is differentjfrom the work done by a regular employee the casual workers may
be paid only the minimum wages notified by the Ministry of Labour. or the State

Government/Union Territory Administratiors, whichever is higher as per the minimum

2 ‘ g
] e 3
sual woy‘liers{,.‘and regular employees is the same the casual workers may be paid 4
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wages Act, 1948. Where a Department is already paying daily w;gies at a higher rate

the practice is to be continued with the approval of its Financial Advisor. The casual

workers are to be paid weekly off after six days of continuous work. The DoPT issued

4

" another circular dated 10.9.1993 relatipg to the grant u'r temporary status and
regularization of casual workers under the‘;‘ directives of the Principal Bench of CAT dated
16™ Feb. 1990 in the case of Rajkamal ar;d others Vs. Uol. [A4]. The guidelines dated
7.6.1988 would continue to hold good SImultaneoust Accordingly the applicants were

being paid wages at the rate of 1/30" of the minimum of pay plus DA and it has been
: e

. periodically revised. The guidelines of thn DoPT for merger of the 50% of the DA with

basic pay dated 31.5.2004 have also beer; put into effect in respect of the applicants.
~ - N
- [A5]. In sum and substance by the time wz raach 1.10.2010 we find that the applicants
have been paid Rs.292/- per day [A8].

5. The grievance of the applicants ar::;_és from the fact that the respondent No.3
issued an order vide his order dated 31.5.2011 {A1] that the recorn;ﬁeqidations of the 6™

Pay Commission are applicable only to the Casual Labourers conferred with temporary

status and are not applicable to the casual workers without temporary status. The same

order withdraws the earlier orders and directs that the applicants be paid at the rate of

" Rs. 164/- per day where the nature of the w:cjrk of casual workers is the same as that of

-'the -cé'sual workers with temporary status The learned counsel for the applicants has

argued that the applicants were doing th.> same work as the regular workers and

th

ncontinued to do so. The 67 Pay Commissior. Report does not exclude them specifically

\\ -
e _A?_\\a;nd had it been so it would have amountec t> drawing distinction between the same
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categories of:workers violative of Articles 12 and 21 of the Constitution. They are being
treated as separate :ias;esr\h&'ithout there being any intelligent d‘ifferenﬁa, amongst the
same. The applicants have also referred"J:Q the case of Surinder Singh Vrs. Union of
India AIR 1986 SC 584 and contend that the matter is no longer integra with the passing

of the afore mantioned judgment.

Case of the r2sponderits

6. The ccunsel for the respondents has fully contested the DA, Tha principal

argument of the respondents is that DoPTf' OM dated 10.9.1953 [AE] Was Issued in_-—<ag-

pursuance of judgment of Principal Bench of CAT dated 16.2.1990 to grant temporary

status and regularization to those casual labour who were employed at that point of
-

time and had rendered one year of contirtous service in Centrai Government offices”

other than in the Departments of Telo?r;‘om, post' and Railways. The DoPT had
subsequently issued 3 ciarification vide DM No.40011/6/2002-Esit© i‘;ﬁited 6.6.2002
clarifying that the scheme relating to the grdnt of temporary scheme as per order dated
10-09-1993 is not an ongoing schéme bufza*ather one one time dispersation to those
who had bee" given temporary status on completion of 240 days of work or 206 days in
case of offices having 5 days week. It was further clarified that those who héd been

granted temporary status would not be strip;oed of the same but the those who have

ioined the service on a subsequent date canhiot seek to derive adga;y.%iége ¥ this order

for grant of temporary status . The nature ¢f work of these employees is different and
. ‘ >

as such they are being given wages at the;Highest of the minimum wages at Rs. 164/-
per day. The OM dated 12.9.2008 has liz2n misinterprecad by, d.e.applicants as it

| \%\provides that only the workers with temporary status will continue to receive

.3"'\

the'if\_w?_lg'gss under the instant scheme, on the basis of the scales of Grougz D employees

.....

. as P:ay»j#nd and the corresponding Grade Pay recommended by the 6™ Central Pay
. o J\;:”JT

TN A L o .
glfy)f ssion. As such the applicants are no'; entitled to any relief.

/

.




Facts in issue:

7. After having gone through the pleadings of the parties and listen to their oral

submissions the following facts in issue emerge:

(i) Whether the applicants have been performing the same nature of
duties as the regular employees?

(ii) Whether the reduction of Wuges as has been ordered vide the impugned
order [A1], violates Article 14 and 21?

(iii)  What relief(s) if any could be granted to the appllcants?

Findings ’
. Whether the applicants have been performing the same nature of duties as the regular
= employees?

8. The recruitment of casual workers and persons on daily 'wages was reviewed in
& .

T the year 1998 on the basis of which the E?g)amment of Personnel and Training, Ministry
of Personnel Public' Grievances and Pensicns, issued OM No. 49014/2/86-Estt© dated
7" June, 1988. This OM started by recogjr:\izing that persons on daily wages should not
be recruited for work of regular nature but only for work which is casual, seasonal or

intermittent by nature for which regular posts cannot be created. The OM further

provides:

N

. Where the nature of work er trusted to the casual worlers and regular
3- .employees is the same, the casual workers may be puid at the rate of
SN 4/30"’ of the pdy at the :minimum of the relevant pay scale plus

ases where the work dcne by a casual worker is different from the
,"”work done by a regular em oloyee, the casual worker may be paid only

; _Government/Un/on Territo:ry Admm/stratlon, whlchever is higher, as per
the minimum Wages Act, 1948, However, if a Department is already
paying daily wages at a kicher rate, the practice could be continued
. with the approval-of its Financial Adviser.

(ix) Where work of more than cue type is to be performed through the year
. but each type of work does not justify a separate regular employees, a
no multifunctional post may ke created for handling those items of work

o with the concurrence of the Ministry of Finance.



9. In the y’g.é:ar 1993 the Principal Bench oi Central Administrative Tribunal delivered
a judgment on 16.2.1990 in the case of Raﬁ;amal and otherss /s -Union of India and
others (1990) 13 ATC 478 therein it issuecfg:ertain directi_ohs to the Govt..of India, as

under:

“29. In the light of the foregomg, the application is disposed of with the

follow1rg findings; orders and dlrect/ons ‘

(i) . We hold that the present pract/ce and procedure fol/owed by different
mnlczr/es/departments and ‘the offices under them in thé matter of
quagen~ent disengagement ‘and regularization of casual labourers on
tne basis of their separate stlength of staff results in inequalities and <G~
:must/ce The Government of India, except the Ministry of Ra/Iways,

 should be treated as a smg/e unit in the context of eﬁaagement and
_regularlzatlon of casual labotré rs;

(ii) The impugned ordérs datec 12th October, 1989 passed by the
respondents, are set aside and quashed.

(i) The respondents are directed to continue the services of the applicants —~ #
as casual laborers in the regulqr vacancies in the post of Group D arising
in the Ministry of Food and Clwl Supplies and its offices at Delhi and to
consider their reqgularization i in such vacancies;. ..

(iv)  In case, no vacancies exist in ‘the Ministry of Food and Clwl Supplies and
its offices, they should be adjusted against the vacancies of Group D
staff, in other m/n/str/es/departments/attached/subordmate offices for
uppointment in cccordance with the scheme directed to be prepared as
mentioned in parag¥aph 21 akove.

(v) The respondents are directed not to induct fresh recruits as casual
labourers through Employment Exchange or otherwise, overlookmg the
_preferentlal claims of the app/lcants, and

(vi)  The emoluments to be given to the applicants till t:ir régularization

should be strictly in accordance with the orders angigstructions issued £

b )y the Department of Personnel and Training. After thelr regularization,

they shall be paid the same pay and allowances as regular employees

, belongmg to the Group D category

“\The interim order passed ;on December 11 1989 and continued

; t‘.vereafter directing the respopdents that the status W 'v as regard the

; cont/nuance of all the four applicants as casual ,ahnurers, be

"\ _;;_a/ntamed/s mad»auso/utew‘ = e A

T

?Eve'n -éTtvr the issue of the afore sanc. OM as it would appear from paragraph 2

-

7.6.1988. On 31 5.2004 the DOPT issued a{ revised OM vide' NG 49 :f§/5/2004-Estt©

directing merg'g_'r of 50% of the Dearness A:l’:c’!‘wance with basic pay for computation of

I

daily rates of wages of casual labowrei as under:

—_——— —— -



2

“The undersigned is dlrected to say that references have been
received from various quarters szeking clarification whether 50% of
Dearness Allowance merged with basic pay to Central Government
employees w.e.f. 1.4.2G604 vide Ministry of Finance, Deparimei:t of
Expenditure OM No.105/1/104-IC, dated Ist March, 2004 would be

admissible to casual labourers for the purpose of computation of
their daily rates of wages.

"-h

The matter has been conSJdered in consultation w:tl “the
Mm/stry of Finance and it has been a’ec:ded that 50% of the Dearness
Al/owance merged with the basic pay will be admissible to casual
Iabourers with temporary status and also to casual employees who
are ent/tled te daily rate of wages' w:th reference to the minimum of
the pay scale for corresponding regular Group D official w.e.f Ist
April,- 2004 for the purpose of computatlon of their daily rﬂtes of
s wages The casual labourers ent/tled to daily wages not Imked to the

' mmlrrzum of the pay scale plus Dearness Allowance for correspo: 1dmc'
Group D employees or casual worke'rf/contmgent employees engaged
on part time basis shall not be entitied to the above benefit.

: & 43 .

l - ) " This issues in concurrence with Department of Expenditure IC
‘\ UO No.105/1/2004-IC dated 19" May, 2004.”
i

it

11.  On the basis of the above circular: the respondentlzi:\‘jo.S issued OM dated

i . HES
l\ 8.7.2007, the relevant part of which reads asfollows:
‘ ’ PR Pt

|

, “In accordance with the instructioh.;, laid down in the Department of
Personael & Training Om No.49014,2/86-Estt© dated 7.6.1988 read
with DOPT Circular No.49014/5/2004 dated 31/5/2004, sanction is
hereby accorded to the payment of .casual workers paid on daily;wage
basis, where nature of work is the sume a that of the regularxemployees
i. at the rute of 1/30" of the pay at the minimum of time scale of pay of
the Gioup D staff plus Dearness Pay plus dearness allowances, ie.,
1/30" ¢ of (Rs.2550/+ Rs. 1,275+ Rs. 1109.25/1338.75 ie., Rs. 164/- pr day
for 8 hours of work a day. :

2. I'1c :uses where the work done by (.asual work is different from the
work done by regular employees, the daily wages payable willzbe s.
. e 144/- pPr day in terms of Dy. Labour Welfare Commissioner (Central)
i /Aﬁ commun/cat/on Ref.No.Dy.LWC(C)/MWAR/2005/4000 dated 30.9.2005.”

12. The respondent organization acknov{/iédged that the work being done by the

; ts, wat the same as that of the regular employees ang, Lhe\ were not casual
o .‘\'\ e .

S , ,.wo:kers en ci;&} ily wages performing different s2t of casual duties. In recognition of this
i . 1N (’, )
| +fagk admlttedi? the wages being Lr,.nd to the applicant were further revised vide letter




.30

'5’@

No. CC/JPR/Z(CS 09/2773 dated 2,17 November, 2008 and LetterNo CL./JPR/ZOIO-

11/289 dated ©.8" October, 2010 [A7& A8| The Iater brought up the payment to be
made to suct -amployees to Rs, 292 per day on the basxs of the above formulation.
The apphcan 5 submitted a representatic;'w to theurespancents'wherem they have
detailed the work being done by them as per the Circular No.22 dated 18.1.2011 under

the multitasking scheme. ltis in‘tes'esting\tq note that the work involves 'a much larger

vista than woat is ordinarily done by an average employee 'and which no regular

employes wculd normally agree to do. It varies from mainten
. photocopying, night and guard duty, driviné%@hicles, watering the plants te mention a

few in additior‘, they are also required to do date entry,' typing of letters and return

N o~
feeding and pr szessing. The applicants in thss representatlon admxtted that the scheme —-

(BN

of Casual Labourers (Grant of Tempaorary Sta_tus and Regularization;-’w$§3oni:y; applicable

till 1993 but they made request to the effect';ihat the Ministry should be asked to revise

this scheme.

13. Admittedly, the Scheme of 1993 “}fas a one time disbensation. This issue has
been dealt with+in a decided case by the Hon'-ble Supreme’ Court Union of India Vs.

Mohanlal and others, (2002) 4 SCC' 573 and held as under:

6. Clause 4 of the Scheme is very clear that the conferm"nt of

“tempciary’ status is to be given to the casual labourers wic.
employatent as on the date of commencement of the. Sche me. Some of -

the Central Administrative Trrbunulq took the view that this. is” an _
angoing scheme and as and when ta.sual labourers complete 240 days A
of work in a year or 206 days (in case of offices observing 5 days a '

week), they are entitled to get tempo: ary’ status. We do not - n ﬁg that

clause 4 of the Scheme envisages it us an ongoing scheme. in‘o: der to

acquire ‘temporary’ status, the casucl labourer should hf"ve Lr en n,
employment as on the data of com*nencement of the Scheme and'he
should kave also rendered a contmuaus service of at least one year

wh/ch rn2ans that he should have be (’r engaged for a period of at least .
1240+ q!u /¢ in o year or 206 days in ca:e _of offices observing 5 days'a
:week F-om clause 4 of the Scheme, : does no appear to be a general -
bu;delnvc to be applied for the purps se of giving ‘terip

ary stalus to

-



14,
payment of dally wage wori ers should be made _A T e questlon was answered by the
Hon’ble Apex Court in the rase of Surmder Smgh and another Vs. The Engineer-in-Chicf,

CPWD and others, AIR 1986 sC 584

formulate any scheme as and when lt Is found necessary that the casual
labourers are to be given tempora _st tus. and later they are to be
absorbed in Group l‘ j posts. ' e A, T

8. The Division Ben'c'1 of the Calcutta High Court inT. Rajakill V. Union of

india WP(CT) NO.86 of 1999 (Cal)(DB) held that clause 7 must be read in
a manner in which lt does not render it unconstitutional. ‘The employers
cannot at their wh/{n dispense with the servicc; < f ‘he casual labourers
who have acqu:rea’ 'temporary status.- S Eh enitire object of the 1993
scheme was to regu farize all casual workers.‘ To aIIow such uncanalised
power of termlnation would also defeat the object of he Scheme,

Dispensing with the services of o casual Iabourer under clause 7 In our
view, could be for m,sconduct etc L

9. Havmg regard to the general scheme of 1993, we are also of the view
that the casual Iabourers who acqu:re 'tomporary status cannot be
removed-merely on'ihe whims and fanc:es oj the ehployer. If there is
sufficient work and. other casual Iabourers are-still to be employed by
the employer for ¢arrying out the work the casual labourers who have

acquired ‘temporary status shall not be removed from service as per .

clause 7 of the Schi eme, If there is serious- misconduct or violation of
service rules, it would be open to the? employer to dispense with- the
services of a casua, Iubourer who had acqalred rne ’temporary status.”

Now we come to th,e question that

ot

learned counsel Sor the Central GOVenemnt relterated the
same argument cmd also contended that ’he_,doctn eof equal

was net capable of bemg enforced ln _courtfof Iaw " He.
referred us to. the observat/ons of - this - court “in: KIShOI‘I_
Mohanlal Bakslu Vs. Union of lndla, AIR 1962 $C1139. We are
not q little surprlsed that' such .an. argument should be
advanced on benalf of the Central Government 36 years after
the passing of ihe Constltutlon and g years after the Forty
Second Amendmf nt proclalmmg n as o ..»oc:allst republic,.
The Central Government Ilke all’ organlsm ‘of the. State is
committed to the Directive Prmc:ples of State Pollcy and Art.39
enshrines the prmc:ple of equal pay for equal work. In Randhir
S/ngn‘ 'Vs.. Unior: of India, (1982) 3 SCR 298 (AiR 1982 SC 879)
this court ha occasion to explain the observations in. Kishori

'hat |s the gundmg prlnCIple whereby the




R T T T L T T S T T T AT v
FTRORE e e s L A 333

e

e D

T TR

. A e
Mohan Lal Bakshi V .Upion of India (supra) and io point out
how the principle ofle:;ual pay- for equal wcr[( is noit¥un
abstract doctrine and' fow it is a.vital and v:gorous doctrine
accepted :arough the world - partlcularly Ly all socml:st'
countries. For the beneflt of those. that do not-seem to be
aware of it, we may point out. ha the dec:s:on in Randhir
Singh’s case has been: f')llowed in' many:, number of cases by
this Court and has been affirmed by a Constltut/on Bench of
this Court in D.S. Nakaro V.Union of India {1983) 2 SCR 165: AIR
1983 SC 130. The Centrul Government, the State ‘Governments
and likewise all publ:c sector undertakmgs are expected to
function like model and enlightened employers and arguments
such as those which  were advanced: before us that the
principle sof equal pay for equal work is an abstract doctrine .
which canno_.t be enfo,rced in a “court of law should-ill-come..
from the mouths of thé State and the State Undertakings. We
ullow both the writ petitions and direct the respondents, as in ' e
he Nehru Yuvak Kendra’s case (supra) to pay to the petitioners e
and all other daily rated employees, the same salary and
allowances as are paid to regular and permalem 181 rployees .
with effect from the date when they. wer' . espectlvely‘
employed. The resporidents will pay to each of the petitioners
a sum of Rs. 1000/- :owards the:r costs. We also recor® our
regret that many employees. are kept- in-service on a —
temporary dally-wage basis Wlthout thelr services being
regularized. We hope that - the . Governmert will take
appropriate action to reqularlze the services of il tl.ose who
have been m cont/nuc us employment for more th'tr six
months.” S S

15, = On the bhasis of thefé;‘foresaid discussions we reached the conclusion —the

payment of wages to the dally mge employees zdlschargmg the duties of a regular

e

en 1ployee will continue to be governed by the provmons of ON"dated 7.6.1988 despite

the fact that the OM dated 10.9. 1993 has been deemed to be a one time dlspensatlon

Even in the case of Umon of Ind:o Vs Mohanlal and other' .r%uup.va), the prmcnp ®iia

once attained the status of a temp,_orary it is well protected only violate to the condition
that such employee is found guiltS/ of misconduet when his services can be dispensed

with altogether. Under other c;ondltion:.;‘the services a

®



being asked to' do the work of cleaning and watering the plants. In fact they are doing
-more, The nature of the dutles being performed by the applicants has not undergone a

change by vrrtue of the mere fact the impugnei circular has been issued by the DoPT It

_ is well recognized that a circular from above _‘d_oes not changed the ground realities in'f

Lo
et e

- effect. Where the applicants have been perfo;‘lr‘ning the duties of a regular"en’lployee,or'

more and continue to do so is a fact their status cannot change overnight by the mere
' fact that a circular has been issued by a superior authority, The third conclusion is that
by issue of theiimpugned OM dated 31.5.2011 [A1] the material facts are not altered by -

one stroke. of .ben. What the applicants were doing earlier they continue to. do SO -

* _even after the issue of the impugned OM.  As already held that where the nature of

work remains to be the same as the regular employees the payment will also continue

5

to be the same

- Whether the reduction of wages as has been .o, dered vide the /mpugned order [Al] is . ' o
violative ofArtche 14 and 21?

16. The doctrine of equal pay for equal w‘ork is well enshrined in our Constitution

articulated through Article 14. This article for the sake of convenience needs to be

Ty

reproduced. _ S ’ 5

Article 14: Equality before law:- The Saate shall not deny to any person equality
- . before the law or the equal protection of the laws within the territory of Indla.

4

- A
~#3nd has been the corner stone for so many Judgments /decisions of various courts more -

.50 of the Hon'ble Apex Court. It is also to be noted that it forms a part of the basic

frame _work of the constitution as enunciated in His Holiness Keshvanand Bharti

’
-1

Sripadagalvaru' aad others Vs. State of Kerala cnd another, AIR 1973 SC 1461.Case.

Hence it has also to be considerec that once a set of workers-have been
—Eett;m__g_ hiéher Vi}eges to reduce the same on the basis of directions from above does not

: terldi facts or restrict the family requirements of such workers. lt is trlte that




once one is used to a higher set of income it is difficult for him to curtail one’s

requirements . a lower income.

18. ©ltis also significant to note th:_:j',t.no show causei notice has been issued to
- the applicants before reducing their daily waées structure. “Whilé‘ certa’inly”_c‘he services
of the applicants as decided in the case off’_\({nion of India Vs, Mohanlallvcgnd others,
(supra) can be dispensed with one morit;'h's notice by means of a !termination
simplicitor. Fcr reducing or altering the wage structure to their disadvantage will
require prior f'h_ow cause and giving them op%i?ortunity of being heard. Tf‘1e principle of
gudi alteram ‘:(tartem is inviolate in such Caéés. In any event, such ;\ red'ufction is not

(N : FRY
. : . - - i i

justified in the cases in hand.
What relief(s) if any could be granted to the applicants?

19. Answer to the first two questions which go in favour of he applicants, 'obviouslyrpefsuade

5 o

the Tribunal to answer this question too in their:favour. In view of the discussions on the above
issues we cAome. to the conclusion that the 'unila;:feral action of the respoﬁdents in reducing the
wages of the applicants without having given them an opport’unity to shov;l cause is violative of
not only the constitutional provisions but also fﬁe principles of natural justice. lt _i}hencS’bad
under law. The following reliefs are, therefore, %b-“irdered: |

(1 = The impugned order dated 31 5.2011 [A1] is hereby quashed
(lf) : The respondents are dlrected to continue making. payment to the
apphcants @ 1/30th of the pay at, the minimum of the time scale of the
. Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic - .
cay w.e.f 1.7.2008 with all cdiise‘qgenﬁ'al benefits,

No modification of the OM dated 12.9.2008 is warranted as the legality
A} the OM has not been in chillenge nor-would the same be necessary
Jf:’r granting the reliefs (i) and ii). :

? o0 order as to the costs.

‘ --;v . . e&ia No. 142/2012 in DA 534/2011 | 1‘ ‘rendered infructuous in view ofthe disposgl of - J\
t..h>e above OAs
CO'VJP £ t'h Q \/\k/\\ A
(DR KBS RA.IAN)
JUDICIAL MEMBER
pps q&(;/ﬁ)wq‘
}:“Jnf A (
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH , JODHPUR.

MISC.APPLICATION N0.290. 90255 0F2016 IN O.A. Nos. 38% o]

Applicant(s) CraucLQ,O/P goaosur)k\\ Respondent(s) Uo (ICZ‘ R S
O3

Advocate for M ~J-l<- Ms b Advocate for

Applicant(s) % - ouns MR Rspondent(s)

This is Misc. Application filed by the Applicant/Respondent through cousel under

. Section/ Under Rule ......ZZ....of AT Aect, 1985/ AT (Procedure) Rules , 1987
Pior Execwiisn. .. ameden....alokss S B RN R Gl e
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It is a 2#B/SB case pertains to the jurisdiction of Jodhpur Bench.

Copy of MA already given to the oppsite counsel. %No But Extra Sets
of MA for Respondents
already filed with envelopes

On Scrutiny it has fellowing defeet/ no defects. . .
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